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LOK SABHA

Tuesday, June 21, 1971/Jyaistha 31, 
1899 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[M r . S p e a k e r  in  the Chair.]

ORAL ANSWERS TO QUESTIONS 

Expenditure on Lok Sabha Elections

+
*126. SHRI S. G. MURUGAIYAN: 

SHRI D. B. CHAtfDRA 
GOWDA:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state the expenditure in-
curred by Central Government on the 
recent election to the Lok Sabha?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN): The
information is being collected and 
will be laid on the Table of the 
House.

SHRI M. KALYANASUNDARAM: 
It is more than three r^onths since 
the Lok Sabha elections are over. 
Does it require such a long time to 
collect the figures and supply the in-
formation?

SHRI SHANTI BHUSHAN: Evi-
dently, it requires more time than it 
looks to collect the information.

*T° IT* f l W  : focR W  *T 
Pwli far ^ *r  ?

t o  eft i

MR. SPEAKER: I think we should 
not spend any more time on this 
question. Let us go to the next 
question.

United Trade Union on Railways

*127. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal 
with Government to bring in an uni-
fied trade union on railways; and

( b )  whether both the recognised 
unions have agreed with the proposal?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). The Government is in 
favour of broad unification of Trade 
Unions in Railways.

The Tripartite Committee appoint-
ed at the Indian Labour Conference 
held in May, 1977 is considering the 
question of norms for recognition of 
Unions and the modus operandi to 
evolve one Union in one industry.

The report is expected within two 
months. The Government will await 
the report and will then consult the 
various Unions in Railways to evolve 
a modus operandi for the formation 
of one Union in Railways.

SHRI P. RAJAGOPAL NAIDU: 
I want to know whether the Minister 
is confident that it is workable to 
have one union in the railways.

PROF. MADHU DANDAVATE: 
Confidence is a part of my nature. 
Therefore, I have always felt that it 
is possible t0 have one union in one 
industry. As far as the various rail-
way unions are concerned, at least 
theoretically they are committed to 
the principle of one union in one 
industry. Only some practical prob-



3 Oral Answers JUNE 21, 1977 Oral Answers 4
lems have crept up. It will be our 
constant endeavour to see that all the 
difficulties are eliminated.

SHRI P. RAJAGOPAL NAEHU: 
Is the Minister not aware that many 
of the unions are against this?

PROF. MADHU DANDAVATE: 
No, it is not correct. As far as the 
All India Railwaymen’s Federation is
concerned, through its various reso-
lutions it is committed to the principle 
of one union in the railways. In fact, 
on the eve of the budget session they 
submitted a memorandum in which 
they have demanded that an early 
decision on one union should be 
taken. I have discussed it with the 
NFLR, another recognised federation. 
They have clearly stated that they are 
not against the principle of one union 
in the railways as such, and only the 
modus operandi should be worked out 
in consultation with the unions con-
cerned.

SHRI M. KALYANASUNDARAM: 
I really appreciate the confidence of 
the Railway Minister, but is he aware 
that such great men as Shri Jaya 
Prakash Narain and Shri Hariharnath 
Shastri tried to unify and failed.

MR . SPEAKER: That is past
history.

SHRI M. KALYANASUNDARAM: 
Is he aware that there are more wor-
kers in unrecognised unions than in 
the recognised trade unions, and will 
he be willing to consult those un-j 
recognised unions also before evolv-
ing the principle of recognition?

PROF. MADHU DANDAVATE: 
To put the record straight regarding 
his earlier statement regarding Shri 
Jaya Prakash N arain....

SHRI M. KALYANASUNDARAM: 
That is history.

PROF. MADHU DANDAVATE: 
Even history is misquoted very often, 
and that is why I must correct it. I 
want to correct that impression. There 
was a tfme when Shri Jay* Prakash

Narain was leading the All India 
Railwaymen’s Federation. Afterwards 
a split came about. Therefore, it is 
not correct to say that he did not lead 
a unified federation.

SHRI M. KALYANASUNDARAM: 
Your facts ane wrong, i

PROF. MADHU DANDAVATE: 
There was a split, but also at one time 
he did lead a unified federation.

Anyway, the second part of his 
question is more important, and in 
that he has asked whether it is true 
that the membership of the unions 
which have not been recognised is 
more. Our records indicate that it is 
is a fact that a membership of 5.56 
lakhs is shown by the All India 
Railwaymen’s Federation and about 
4.5 lakhs by NFIR. The other mem-
bership which is there is spread over 
a number of categories, and it is not 
membership belonging to a single 
national federation. Therefore, you 
cannot compare that membership, 
which is an aggregate membership of 
the various categories of unions, with 
the membership of the federations, 
but if you take the total and cumu-
lative effect into account, I may say 
that the other membership has been 
spread over a number of categories.

DR. SUBRAMANIAM SWAMY: Is 
the hon. Minister aware that I am 
the President of the Southern Rail-
way Karmik Sangh and the Vice- 
President of the Bharatiya Rail Maz- 
door Sangh? I can say with full
authority that it is extremely difficult 
to have a unified trade union unless 
certain basic pre-conditions are met.
I would like to ask the hon. Minister 
whether, before he gets into this
unified trade union system, he would 
first put the position of the unions in 
proper perspective. After all, this
recognition is based' on the count of 
membership which has gone out of 
date and some unions like the
Bharatiya Rail Mazdoor Sangh today 
are the chief unions and they should 
be accorded recognition first. Would 
he care to accord recognition first to 
the most important unions on the
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basis of a recent count «nd then go 
about this unification?

PROF. MADHU DANDAVATE: 
As far as the first part of the ques-
tion is concerned, I am very much 
conscious and very pleasantly cons-
cious of the fact that he is the Presi-
dent of the organisation mentioned.

As far as the second part of the 
question is concerned, we have set 
certain norms regarding recognition. 
I f these norms need revision, we 
would like to do it in consultation 
with the Labour Ministry and the 
various unions including the union 
which he leads, and I am sure we will 
be able to arrive at some suitable 
formula which will satisfy all.

SHRI DINEN BHATTACHARYYA: 
At present which are the federations 
'which are recognised, and how many 
unions are there which are not recog-
nised but which represent a large 
number of railwaymen? Regarding 
these unrecognised unions, what is 
the attitude of the Government in the 
case of disputes which they bring to 
Government, and how do they get a 
fair deal from the Ministry?

PROF. MADHU DANDAVATE: 
As far as recognition is concerned, 
so far the accepted criteria are: it
must consist of a distinct class of 
Government employees; all Govern-
ment employees of the same class 
must be eligible for membership; it 
must be registered under the Indian 
Trade Unions Act; its membership 
should not be less than 15 per cent 
of the total number of non-gazetted 
staff employed on the railways, and 
it should not be sectional. Unions 
composed of one category or limited 
categories of workers should not be 
recognised. In the opinion of the 
railway administration, the union 
should be one which is not likely to 
engage itself in subversive activities. 
Of course, the last question does not 
arise at all because the unions do not 
indulge in suversive activities. This 
being the criteria, the categorywise

unions are not recognised on 'the basis 
of this. On the basis of the said 
rules, at present the category-wise 
unions cannot be recognised. But I 
am in touch with a number of cate-
gory-wise unions. We have already 
started a dialogue as to what modus 
operandi could be adopted to set up 
one union.

«PTT w *  I
fa  wnfarfw ftra-far

ir % sto 4R+r< %
i r k  *r srtr i iPh h  o f tO CV
T* f t  ? W  farfa *t w  W t

fa  rrp sHt ^  ft
?

sfto «K+K
THT TT *F«rsr <TT f  fa  

*nft if ^  f t  ?rk tnp ft  
1 ?*TRt *ftr ir q?fr 

wmNi^t f r t t ,  ^  f  y

^Tf^TTT ^TTTt *TTTt

SHRI R. K. MHOLGI: May I know 
when the contemplated report is like-
ly to be submitted?

PROF. MADHU DANDAVATE: 
It is expected that the tripartite com-
mittee will submit its report within 
two months.

SHRI K. RAMAMURTHY: While
welcoming one union for the Rail-
ways, I would like to raise my 
doubts: ( 1 ) after recognition of one 
union in the Railways, what is the 
guarantee that other unions will not 
function in the railways’. (2) Form-
ing of association is a fundamental 
right of an individual. Will it not go 
against that principle?

PROF. MADHU DANDAVATE: 
After consultation with the various 
unions, once we evolve modus



operandi for forming of one union, 
then at least the major unions with 
whom we had consultations, will be 
the part of one union. After that if 
some other unions are there, they
will exist only on paper and we will 
not take much cognisance of the 
paper union at all.

^  | fa  qlHffiPEM qrfoff % 5
’TfvnR f  I *nrc ^  JT% rr rft
f a r  ^ r f r  ir fn rff  v
*TT fraRT f t f t  ? *TT'>

<t t  *rt
TTTftR- f>TT f t  qt^TT I

sfto VR : iTPHhT %«
3TT far $  HTOcTT g fa;
3ft STTC Jr ^  ĤFT%

ITRfr I  I far fafiTO
^ fr % qi^il M?i*i 

*FHT t  I SHTC tT̂ r
T̂T ^Ipft q, ftpT fV ffl M l<ff WX

Proposal for Off-shore Oil Survey î n 
Kerala

•129. SHRI K. A. HAJAN: Will the 
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government have a 
propposal under consideration to take 
up off-shore oil survey in Kerala; and

(b )  if so, the main features thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(RAVINDRA VARMA): (a) Yes, Sir.

(b) It is proposed to deploy the
O.N.G.C. Seismic Survey vessel “An- 
veshak” to survey this area after the 
current monsoon season is over.

SHRI K. A. RAJAN: In 1908, there 
was the stismic survey conducted for
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off-shore oil in Kerala. The Kerala 
Government, after making a re* 
presentation to the Central Govern-
ment had promised to conduct the 
survey along with the west coast from. 
February, 1977. My only request to 
the hon. Minister is to expedite it as 
early as possible.

SHRI RAVINDRA VARMA: 1
would like to inform the hon. Member 
that after the Russian survey was over 
in 1964, there was another reconnaiss-
ance survey of our continental shelf 
in the Arabian sea including portions 
of the Kerala coast in 1973 by a seis-
mic vessel “Lady Clorita” belonging 
to Shell International Petroleum 
Company. The result of the survey 
made by this vessel did not indicate 
good sedimentary thickness except in 
the deeper portions of the continental 
shelf where the depth is so great that 
perhaps exploration and exploitation 
may be rather difficult. The O.N.G.C., 
however, also did its part of the work 
and carried out a small volume of 
seismic survey of the off-shore coast 
line of Kerala.

The hon. Member has suggested 
that the work should be expedited. 
He knows very well that during the 
monsoon season, much work cannot 
be done in that area. As soon as the 
monsoon season is over, the work will 
be undertaken by the “Anveshak’.

SHRI VAYALAR RAVI: As
regards off-shore drilling on the sea 
coast Kerala, we got an assurance 
from the former Minister of Petro-
leum and Chemicals that it would be 
expedited. He gave a hint to the 
House that there was a chance to get 
more oil in the off-shore coast of 
Kerala. The hon. Minister just now 
said that it is rather difficult, this and 
that. I would like to know from the 
hon. Minister whether he will give a 
serious consideration to this and see 
that all ways and means at the dis-
posal of the Government will be uti-
lised to find out the oil by exploring 
the off-shore sea coast of Kerala and 
also make a feasible proposal for its 
commercial exploitation.
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